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(2020) 06 DEL CK 0076

In the Delhi High Court

Case No : Bail Application No. 1256 Of 2020, Criminal Miscellaneous Application 
No. 7652 Of 2020

Farhal APPELLANT

Vs

State (Govt. Of Nct Of Delhi) RESPONDENT

Date of Decision : 15-06-2020

Acts Referred:

Citation : (2020) 06 DEL CK 0076

Hon'ble Judges : Sanjeev Sachdeva, J

Bench : Single Bench

Advocate : Mohit Bhardwaj, Manjeet Arya

Final Decision : Disposed Of

Judgement

Sanjeev Sachdeva, J

1. The hearing was conducted through video conferencing.

2. Petitioner seeks extension of interim bail granted to the petitioner by order
dated 01.06.2020. Extension is sought for a period of 60 days by the petitioner
to take care of his mother who is stated to be unwell. It is contended that
petitioner also has a brother but his brother had suffered a fracture on his leg
and is unable to take care of his mother.

3. Learned Counsel for the Petitioner submits that on 01.06.2020, while granting
interim bail, the factum of illness of the mother was noticed by this Court, also
the fact that the brother of the petitioner was bed ridden and could not take care
of the mother.

4. Learned counsel for the petitioner submits that though the brother of the
petitioner has recovered but because he had suffered a fracture on his leg he is
not in a position to provide support to their mother and take care of her.

5. Ms. Manjeet Arya, learned APP submits that the factum of the illness of the
mother as well as the fact that Petitioner's brother had suffered a fracture has
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already been verified.

6. Keeping in view the medical condition of the mother and brother of the
Petitioner and the fact that there is no allegation that Petitioner had misused the
liberty granted by order dated 01.06.2020, the interim bail granted to the
petitioner on 01.06.2020 is extended by a further period of four weeks on the
same sureties and conditions as stipulated in order dated 01.06.2020.

7. Petitioner shall surrender to the concerned Superintendent jail on the expiry of
the extended period of four weeks.

8. Petition is disposed of in the above terms.

9. Copy of the Order be uploaded on the High Court website and be also
forwarded to learned counsels for the Parties and the concerned Superintendent
Jail through email.
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